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BILL NO._ D5 0F 2009

THE NATIONAL LAW SCHOOL OF DELHI UNIVERSITY (AMENDMENT) BILL, 2009

L, Short title and tommencement. — (1) This Act may be called the
National Law School of Delhj University (Amendment) Act, 20009,

(2) It shall come into force on the date of its publication in the Delhj Gazette.

2, Amendment of the long title. — In the National Law School of Delhi
University Act, 2007 (Delhi Act 1 of 2008) (hereinafter referred to as the “principal
Act”), in the long title, for the words “School of Delhj University Act”, occurring after
the word “Law” and before the figures “2007”, the words "‘University, Delhi Act,” shal]
be substituted. ‘

3. Amendment of section 1. — In the principal Act, in section 1, in sub-
section (1), for the words “School of Delhj University Act”, occurring after the word
“Law” and before the figures “2007”, the words “University, Delhi Act,” shall be
substituted.

4, Amendment of section 2, — In the principal Act. in section 2, for clause
(12), the following clause shall be substituted, namely: -

“(12) “University” means the National Law University, Delhi
established under section 3 of this Act;”

o Amendment of section 3, = In the principal Act. in section 3, for sub-
section (1), the following sub-section shall be substituted, namely:-

/" . “(1) There shall be established in the National Capital Territory of
i;’ risc ) Delhia University by the name of “the National Law University,
LYY Delhi»



6. Amendment of section 9. — In the principal Act, in section 9, for sub-
section (2), the following sub-section shall be substituted, namely:-

“(2) The term of the Vice-Chancellor shall be for a period of five years.”

7. Amendment of section 13. — [n the principal Act, in section 13 —

(@) in sub-section (1), clause (a) shall be omitted and the remaining
clauses shall be re-numbered as clauses (a) to (h) respectively.”;

(b) for sub-section (2), the following sub-section shall be substituted, namely:-
“(2) The Vice-Chancellor shall be the Chairman of the Executive

Council.”.

8. . Amendment of section 14. — In the principal Act, in section 14, for sub-
section (8), the following sub-section shall be substituted, namely:-

“(8) Every meeting of the Executive Council shall be presided over by
the Vice-Chancellor and in his absence by a member chosen by the
members present.”.

% Amendment of section 20. — In the principal Act, in section 20, in sub-
section (4), for the words “three years™, the words “five years” shall be substituted.

10. Amendment of section 21. - In the principal Act, in section 21 —

(a) in sub-section (1), after the word “person”, occurring after the word
“academic” and before the words “not below”, the words “ in law” shall
be inserted;

(b) after sub-section(2), the following sub-section shall be inserted, namely:-

// . *“(3) The term of appointment of the Registrar shall be for a
{l period of five years or till he attains the age of sixty-five years,
K e ~ whichever is earlier, and he shall be eligible for re-appointment

Ny by the Vice-Chancellor with the approval of the Chancellor.”.

11..  Substitution of new section for section 26. — In the principal Act, for section °
26, the following section shall be substituted, namely:-
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“26. Appointment of first Vice-Chancellor and first Registrar.-
Notwithstanding anything contained in this Act and the Statutes.
the first Vice-Chancellor who shall be an academic person in Jaw
or an eminent jurist, shall be appointed by the Chancellor and
shall hold office of the Vice-Chancellor for a period of five years
and the person so appointed shall be eligible for grant of
extension in tenure by the Chancellor. The first Registrar who
shall be an academic person in law and of the rank of not less than
a professor shall be appointed by the Chancellor on the
recommendations of the Vice-Chancellor. The said officer shall
hold office for a period of five years or till a regular Registrar is
appointed, whichever is earlier.™

This Bill has been passed by the Legislative Assembly of
the National Capital Territory of Delhi on the 23" day of June,

2009.
N

—
Delhi (Dr. Yoganand St
Dated 23" June, 2009.

Speaker

i —_ Legislative Assembly of the National

(’ \‘ . Capital Territory of Delhi
CVS
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THE NATIONAL LAW SCHOOL OF DELHI
UNIVERSITY (AMENDMENT) BILL, 2009
(BILL NO. 5 OF 2009)

(As introduced in the Legislative Assembly of National
Capital Territory of Delhi on 22-6-2009)

A
BILL

to amend the National Law School of Delhi University Act,
2007 (Delhi Act 1 0f2008).

BE it enacted by the Legislative Assembly of the
National Capital Territory of Delhi in the Sixtieth Year of
the Republic of India as follows :—

1. Short title and commencement.—(1) This Act may
be called the National Law School of Dethi University
(Amendment) Act, 2009,

(2) It shall come into force on the date of its
publication in the Delhi Gazette.

2. Amendment of the long title.—In the National
Law School of Delhi University Act, 2007 (Delhi Act 1 of
2008) (hereinafter referred to as the “principal Act™), in the
long title, for the words “School of Delhi University Act”,
occurring after the word “Law” and before the figures
#2007, the words “University, Delhi Act,” shall be
substituted. |

3. Amendment of section 1.—In the principal Act,
in section 1, in sub section (1), for the words “School of
Delhi University Act”, occurring after the word “Law” and
before the figures “2007”, the words “University, Delhi
Act,” shall be substituted.

4. Amendment of section 2.—In the principal Act, in
section 2, for clause, (12), the following clause shall be
substituted, namely :—

*(12) “University” means the National Law

University, Delhi established under section 3 of this

Act;”

5. Amendment of section 3.—In the principal Act, in
section 3, for sub-section (1), the following sub-section
shall be substituted, namely :—

“(1) There shall be established in the National Capital

Territory of Delhi a University by the name of “the

National Law University, Delhi.”

6. Amendment of section 9.—In the principal Act, in
section 9, for sub-section (2), the following sub-section
shall be substituted, namely :—

“(2) The term of the Vice-Chancellor shall be for a

period of five years.”

7. Amendment of section 13.—In the principal Act,
in section 13—

(a) in sub-section (1), clause (a) shall be omitted
and the remaining clauses shall be re-numbered
as clauses (a) to (h) respectively.”;

(b) for sub-section (2), the following sub-section
shall be substituted, namely :—
“(2) The Vice-Chancellor shall be the Chairman
ofthe Executive Council.”.

8. Amendment of section 14,—In the principal Act,
in section 14, for sub-section (8), the following sub-section
shall be substituted, namely :—

“(8) Every meeting of the Executive Council shall be

presided over by the Vice-Chancellor and in his

absence by a member chosen by the members
present.”,

9. Amendment of section 20.—In the principal Act,

in section 20, in sub-section (4), for the words “three years”,

the words “five years” shall be substituted.

10. Amendment of section 21.—In the principal Act,
insection21—

(a) in sub-section (1), after the word “person”,
occurring after the word “academic” and before
the words “not below”, the words™ in law” shall
be inserted;

(b) .after sub-section(2), the following sub-section
shall be inserted, namely :—

“(3) The term of appointment of the Registrar
shall be for a period of five years or till he attains
the age of sixty-five years, whichever is earlier,
and he shall be eligible for re-appointment by
the Vice-Chancellor with the approval of the
Chancellor.”.

11. Substitution of new section for section 26.—In
the principal Act, for section 26, the following section shall
be substituted, namely :—

“26. Appointment of first Vice-Chancellor and first
Registrar—Notwithstanding anything contained in
this Act and the Statutes, the first Vice Chancellor
who shall be an academic person in law or an eminent
Jurist, shall be appointed by the Chancellor and shall
hold office of the Vice Chancellor for a period of five
years and the person so appointed shall be eligible
for grant of extension in tenure by the Chancellor.
The first Registrar who shall be an academic person
in law and of the rank of not less than a professor
shall be appointed by the Chancellor on the
recommendations of the Vice-Chancellor. The said
officer shall hold office for a period of five years or
till a regular Registrar is appointed, whichever is
earlier.”.

SIDDHARATH RAO, Secy.
STATEMENT OF OBJECTS AND REASONS

In the National Law School of Deihl University Act,
2007 (Delhi Act 1 of 2008), it is felt that the name of the
University needs to be amended to bring out the distinctive
character of the organization as an University.
Consequential amendments in section 2(12) and section 3
will also need to be carried out, besides amendment of the
long title and that of section 1.
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In addition to the above, the Governing Council of
the said University in its meeting held on 13th August,
2008 under the Chairmanship of the Hon’ble Chief Justice
of Deihl High Court and the Chancellor of the said
University has suggested amendments in various other
sections of the said Act. These amendments suggested by
the Governing Council pertain to sections 1, 3,9, 13, 14,21
- and 26. The proposed amendments are intended to further
strengthen the relevant provisions of the law and certain
practical operational aspects and generally to maintain
uniformity of systems in universitics under the Government
of NCT of Delhi.

The Bill seeks to achieve the aforesaid objectives.
FINANCIAL MEMORANDUM

For the implementation of the proposals contained
in the National Law School of Delhi University
(Amendment) Bill, 2008, no additional financial assistance
will be required from the Central Government through
substantive expenditure from the Consolidated Fund of
the National Capital Territory of Delhi.

MEMORANDUM REGARDING DELEGATED
LEGISLATION

The National Law School of Delhi University
(Amendment) Bill, 2008, does not seek to confer power of
legislation on any subordinate functionaries.



